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RDER 

PER JUSTICE R PANIGRAHI, V.C.: 

Heard Mr. Rk De and W'Bag, Id. Counsel at length- In the midst of 

hearing Mr. De, Id. Counsel appearing'for the applicant has submitted that since it 

involved complicated question of fact it wit take considerable time for concluding 

the iubmission. Therefore, he should be given an opportu~ity to file written 

argument memo. Accordiroy, let both parties. file their written argument memos by 

21-4.2005. Mr. Bag is. directed to producethe original departmental records at. the 

time of.filing written arguments to the court. 

2. 	Plain copy of this order be handed over to Id. Counsel forboth parties. 

_CtVICE C HZMAN 


